
BEFORE THE NATIONAL GREEN TRIBUNAL 
SOUTHERN ZONE, CHENNAI  

 
 

Original Application No.217 of 2024 (SZ) 
 
In the matter of: 
 

1. R.N.Palanichamy,  
S/o. Natchappa Gounder,  
Aravakurichi Taluk, Karur district,  
Tamilnadu 639202 and 2 others     ...Applicants 

-   Vs.   - 
1. The State of Tamilnadu, 

Rep by its Secretary, Industries Department. 
5 others       ... Respondent(s) 

 
COUNTER AFFIDAVIT ALONG WITH TYPED SET 

FILED BY THE 5TH RESPONDENT 

SI.NO DOCUMENTS PAGE NO. 

1. Counter Afϐidavit ϐiled by the 5th Respondent  

2.  ANNEXURE-R5/1: 
Copy of Environmental Clearance granted to the 
5th Respondent dated 28.07.2020 

 

3.  ANNEXURE-R5/2: 
Copy of Approved Mining Plan Proceedings 
issued by Assitant Director, Department of 
geology and mining, Karur dated 18.03.2022 
with translation. 

 

4. ANNEXURE-R5/3: 
Copy of Quarrying Lease for the period of 1999 
to 2004 

 

5. ANNEXURE-R5/4: 
Copy of Quarrying Lease for the period of 2007 
to 2012 

 

6. ANNEXURE-R5/5: 
Copy of Quarrying Lease for the period of 2022 
to 2027 

 

It is certiϐied that the above copies are true to its originals. 

 

       COUNSEL FOR 5TH RESPONDENT 

Dated at chennai on this 06th day of August, 2025.
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BEFORE THE NATIONAL GREEN TRIBUNAL 
SOUTHERN ZONE, CHENNAI  

 
 

Original Application No.217 of 2024 (SZ) 
 
In the matter of: 
 

1. R.N.Palanichamy,  
S/o. Natchappa Gounder, 
3/128, Petthiyakattuthottam, 
Pullagoundampalayam, 
C. Gudalur west, Chinnadarapuram,  
Aravakurichi Taluk, Karur district,  
Tamilnadu 639202 and 2 others     ...Applicants 

 
 

-   Vs.   - 
 

1. The State of Tamilnadu, 
Rep by its Secretary, Industries Department, 
Fort St George, 
Chennai-09. 
 (Email - indsec@tn.gov.in) and 5 others  ... Respondent(s) 

 
 

COUNTER AFFIDAVIT FILED BY THE  5TH RESPONDENT 

 

I, P. Senthilvel, S/o Mr. Palanivel residing at Pullagoundampalayam, C. 

Gudalur West, Chinnadarapuram, Aravakurichi taluk, Karur district, Tamil Nadu- 

639202, temporarily come down to Chennai, do hereby solemnly and sincerely 

affirm and state as follows: 

 

1. I respectfully submit that I am the 5th Respondent in this Original 

Application and am well acquainted with the facts of the case and competent 

to swear this affidavit. 

2. I have perused the Original Application filed by the Applicant and 

denies each and every one of the averments and allegations contained 

therein save those that are specifically admitted herein. 

mailto:indsec@tn.gov.in
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QUARRYING OPERATIONS IN THE PROJECT SITE: 

3. I respectfully submit that, the alleged project site is under 

quarrying operations since 1999 onwards in three phases for the period of 

15.09.1999 to 14.09.2004, 24.03.2007 to 23.03.2012 and the present phase 

is valid from 01.03.2022 until 01.03.2027.  

 

4. This application for a rough-stone quarry lease is applied on 

21.01.2019 for the grant of a rough-stone quarry lease covering an extent of 

1.51.0 hectares in patta lands, specifically S.F.No.1190/1 (0.56.0 hectares) 

and 1191 (0.95.0 hectares), located in Gudalur (West) village, Aravakurichi 

Taluk, Karur District. The applied area was subsequently inspected by the 

3rd and 4th respondents in the same year.  

LITIGATIONS BEFORE HON’BLE HIGH COURT: 

5. Following my application, the 1st and 3rd applicant filed writ 

petitions at the Hon'ble Madurai Bench of Madras High Court. The 1st 

applicant filed W.P.(MD) No:26683 of 2019 and the 3rd applicant filed 

W.P.(MD) No:3587 of 2020. Both petitions sought a prayer to restrain 

"respondents 1 to 4 not to grant permission for running quarrying 

operation in favour to the 5th respondent in S.F.Nos 1190/1,2, 1191, 

1192/2, 1196, 1189/1,2,3 and 1201 situated at pethiyakattu thottam 

pullagoundan palayam, C.Gudalur West, Chinnadharapuram, 

Aravakurichi Taluk, Karur District." Subsequently, another individual, 

Thiru. P. Shanmugam, also preferred a writ petition in W.P.(MD) No.3699 of 

2020. 

6. I submit that on 24.01.2020, the Hon'ble High Court issued an 

order in W.P.(MD) No.26683 of 2019, stating that "the petitioner may be 

called for an enquiry before taking any decision of granting the quarry 

lease to the 5th respondent. If any lease is granted to the 5th respondent 
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without conducting an enquiry, the same may be challenged by the 

petitioner." 

 

7. I submit that following this, the 1st and 3rd applicants appeared 

for an enquiry on 11.11.2020, where they requested additional time. In 

response to their request, several opportunities were granted on 

30.11.2020, 17.03.2021, 21.04.2021 and 30.04.2021. However, they failed 

to appear at these subsequent hearings. Meanwhile, I obtained the 

necessary Environmental Clearance, Pollution Certificate and other 

required documents. Subsequently, the Deputy Director, Geology and Mining 

/ 4th respondent, granted a Rough stone quarry lease via Proceedings in 

R.C.No:40/Kanimam/2019, dated 18.03.2022, subject to three special 

conditions and 23 general conditions. 

 
8. In connection with these developments, the Hon'ble High Court 

issued an order in W.P.(MD). No.3587 of 2020 on 14.03.2023. This order 

directed the 3rd respondent to conduct a fresh enquiry on 30.03.2023. It 

also stipulated that if the 3rd respondent was unable to hold the enquiry on 

the said date due to official commitments, both myself and the petitioner 

should be informed well in advance of the next hearing date. Furthermore, 

the enquiry notice was to be issued to other individuals who had moved the 

court by way of writ petition. The order also mandated that Xerox copies of 

documents related to the quarry permission granted to me, along with all 

requisite documents and permissions obtained, be furnished to the 

petitioner in advance. 

 
9. It is submitted that, in Accordance an enquiry notice, along with a 

photocopy of the quarry lease proceeding and relevant documents, was 

issued via registered post to the 1st applicant (Thiru. R.N. Palanichamy), 3rd 

applicant (Thiru. N. Gurudev) and myself on 23.03.2023. An enquiry was 

subsequently conducted on 30.03.2023. During this enquiry, the 1st and 3rd 

Mobile User



applicants appeared and submitted their written statements. Their 

statements claimed that they had not received the quarry lease documents, 

requested that the quarry be inspected by officials, asserted that the 

Panchayat president had wrongly named their house as a farmhouse and 

stated that the distance between the quarry and their land's fencing was 

only 10 (Ten) metres. Additionally, they mentioned that an appeal petition 

against the District Environmental Engineer, Tamil Nadu Pollution Control 

Board order, was pending disposal before the Hon’ble National Green 

Tribunal. The 3rd applicant's written statement further specified that he 

resides in Coimbatore, his land is adjoining to my stone crusher and the dust 

emanating from the crusher endangers his cattle and land. 

 

10. I humbly submit that the District Collector, Karur, directed the 

Tahsildar, Aravakurichi, to submit a detailed report concerning the 

objections raised by Thiru. R.N. Palanichamy and Thiru. N. Gurudev 

regarding the quarry lease. The Tahsildar, Aravakurichi, in his report, stated 

that Thiru. R.N. Palanichamy's terracotta roof house and cattle shed are 

present in S.F.No. 1196 and the quarry lease area in S.F.No. 1191 is 300 feet 

away. He also noted that there is no house in S.F.No. 1196 and that this patta 

land is used for grazing. The Block Development Officer, K. Paramathi, 

reported via letter No. A5/120/2022, dated 07.11.2023, that the houses of 

the petitioners, Thiru. R.N. Palanisamy and Thiru. Shanmugam, are not 

approved by his office. The Panchayat President further reported that S.No. 

248 of Gudalur (West) village was not an approved house site for Thiru. R.N. 

Palanisamy and Thiru. P. Shanmugam. 

 
11. I respectfully submit that the applicant repeatedly submitted the 

same type of statements and representations. Consequently, the Learned 

Government Pleader's opinion was sought via letter Rc.No. 

147/Mines/2022, dated 05.03.2023. In his opinion, conveyed through letter 

No. GP/L.o/1750/2024, dated 11.01.2024, the Government Pleader stated 

Mobile User



that, “upon perusal of my communication and the averments therein, it is 

deciphered that the objections are not proven. Therefore, he is of the 

considered opinion that there is no legal impediment to proceed further 

regarding the granting of the Transit Permit to the lessee in accordance with 

law to the 5th respondent.” 

 
12. I respectfully submit that after the completion of the enquiry 

process and necessary steps as directed by the Hon'ble High Court, the third 

applicant/Thiru. N. Gurudev, filed a contempt petition No. (MD) 387 of 2024 

in W.P.(MD) No.3587 of 2020 at the Hon'ble Madurai Bench of Madras High 

Court on 13.02.2024. The prayer in this petition was: "So far, the contemnor 

has not taken any steps to comply the orders of this Hon'ble High Court. 

Since the respondent/contemnor has violated the order of the Hon'ble High 

Court in W.P(MD)No.3587 of 2020 dated 14.03.2023."  

 
13. It is humbly submitted that, at the Hon'ble High Court, it was stated 

that the respondent/contemnor, the District Collector, had scrupulously 

followed the directions and on the stipulated date of 30.03.2023, personal 

enquiries were conducted with the contempt petitioner and also with 

another petitioner, Thiru. R.N. Palanichamy. Moreover, the District 

Collector/first respondent had filed a counter affidavit on 16.07.2024, and 

the case is currently pending before the Hon'ble Madurai Bench of Madras 

High Court. 

 
14. It is humbly submitted that, the applicants not produced their 

house approvals to refute my mining lease under the distance criteria 

implications as per the Tamil nadu Minor Mineral Concession rules, 1959 

without referring to the fact that the site is under quarrying operations since 

1999.  

 
15. The first applicant and his wife, the second applicant and the 

earlier co-petitioner, i.e., the third applicant, filed the present Original 
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Application No. 217 of 2024 at this Hon'ble National Green Tribunal (South 

Zone), Chennai. My counter remarks to the grounds furnished by the 

applicants are hereby submitted.  

Reply to the Grounds raised: 

Grounds 'a' to 'd':  

16. The quarry lease was granted to me, under Rule 19(1), 20, 36(1) 

and in order to be consistent with 36(1-A) of the Tamil Nadu Minor Mineral 

Concession Rules. Specifically, Rule 36(1-A)(c)(iii) stipulates adherence to 

a 300-meter radial distance for a stone quarry. The Revenue Divisional 

Officer, Karur, has reported that no habitation site or approved layout falls 

within the 300-meter radius from the applied area. The Block Development 

Officer has also confirmed that there is no approved site within the 300-

meter radius of the quarry lease area. Furthermore, the Panchayat President 

reported that the applicant herein Thiru. Palanichamy's house is not an 

approved house. 

Grounds 'e' to 'h': 

17. The District Collector granted the rough stone lease to me, vide 

proceedings in RC.No.40/Mines/2019, dated 18.03.2022. This lease covers 

patta S.F.Nos: 1190/1 (0.56.0 hectares) and 1191 (0.95.0 hectares) of 

Gudalur (West), Aravakurichi Taluk in Karur District. This decision was 

based on recommendations from Government Officials and relevant 

records, as well as statutory clearances, including 

SEIAA/TN/F.No.7394/1(a)/E.C. No.4267/2020, dated 28.07.2020, an 

approved Mining Plan and Consent to Establish and Operate granted by the 

Tamil Nadu Pollution Control Board. The applicant, without providing any 

material evidence, has merely alleged that I have caused hindrance to the 

village people and existing village roads. It is pertinent to note that no 
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villager, other than the applicants in this case, has reported any difficulties 

due to the transportation of quarried material by me. Additionally, the 

Village President has not lodged any complaint regarding damages caused 

to the village roads. 

Grounds 'i' to 'k': 

18. The applicant has simply reproduced the conditions imposed in 

the environmental clearance granted by the State Level Environment 

Impact Assessment Authority Letter No.SEIAA-

TN/F.No.7394/1(a)/EC.No.4267/2020, dated 28.07.2020. This clearance 

came into effect from the date of execution of the lease deed, 18.03.2022. 

Periodic verifications by the Assistant Director, Geology and Mining, and the 

District Environmental Engineer, TNPCB, are the proper channels to 

unearth any violations or breaches of conditions committed by me. The 

applicant, without any proof to substantiate his claim, has merely reiterated 

the conditions of SEIAA one by one and asserted that they have been 

violated. Therefore, the averments made by the applicant are unfruitful and 

lack any legal merit. 

Grounds 'l' to 'n': 

19. The applicants are attempting to create a false impression for the 

Hon'ble National Green Tribunal, claiming that none of the conditions 

imposed by SEIAA on me, have been implemented. This is contrary to the 

facts. The District Environmental Engineer, Tamil Nadu Pollution Control 

Board, issued consents for Air & Water (Prevention of Pollution) through 

proceedings No.F.1463 KAR/RS/DEE/TNPCB/KAR A&W/2021, dated 

30.04.2021 to me. The applicants' hypothetical observations, based purely 

on their whims and fancies, are not admissible under law. 
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Grounds 'o' to 's': 

20. The applicants to the Original Application, without any verification 

or evidence, have haphazardly presented all the specific conditions of the 

environmental clearance granted by SEIAA, such as lighting systems, 

provision of safety equipment, working hours and the commencement of 

quarrying operations by me. It is a well-known fact that, as per the Tamil 

Nadu Minor Mineral Concession Rules, 1959, the lease period commences 

from the date of execution of the lease deed. Clearance and the mining plan 

become effective from that date. Therefore, the applicants' contention that 

the working periods commenced from the date of application, i.e., from the 

year 2019 and the non-mining plan period of 2012 as working periods, are 

not sustainable under law. 

21. I respectfully submit that the prayer of the applicants is devoid of 

merits for the following reasons, which have been addressed at the Hon'ble 

National Green Tribunal (SZ), Chennai:  

i. A rough stone quarry lease, covering an extent of 1.51.0 

hectares in patta S.F.No.1190/1 and 1191 of Gudalur (West) village, 

Aravakurichi Taluk in Karur District, was granted for a period of five 

years vide proceedings No.40/Kanimam/2019, dated 18.03.2022. As 

per Rule 36C(1) of the Tamil Nadu Minor Mineral Concession Rules, 

1959, any person aggrieved by the order may file an appeal with the 

District Collector, Karur, within a period of 30 days from the date of 

the order. While the applicants preferred litigations in the Hon'ble 

Madurai Bench of Madras High Court, they have not filed any appeal 

with the District Collector until now. 

ii. The State Level Environment Impact Assessment Authority 

granted clearance vide Letter No.SEIAA 

TN/F.N/No.7394/1(a)/Ec.No.4267/2020, dated 28.07.2020. This 
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clearance was advertised in widely circulated Tamil and English 

newspapers. The applicants did not file any appeal to the Hon'ble 

National Green Tribunal at that time. Their current submission is 

belated and based on insignificant grounds. 

iii. The prayer for cancellation of CTO order No.2105136814402, 

dated 30.04.2021, is also belated. 

iv. In these circumstances, it is most humbly prayed that this 

Hon'ble Court may be pleased to dismiss the above Original 

Application with cost and pass such further or other orders as this 

Hon'ble Tribunal may deem fit and proper in the facts and 

circumstances of the case and thus render justice. 

 

Solemnly affirmed at Chennai on   BEFORE ME 
this the 06th day of August, 2025  
and signed in my presence. 
         

ADVOCATE 
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BEFORE THE NATIONAL GREEN 

TRIBUNAL 
SOUTHERN ZONE, CHENNAI  

 
 

Original Application No.217 of 2024 
(SZ) 

 
In the matter of: 
 
R.N.Palanichamy, 
S/o. Natchappa Gounder, 
and 2 others  ...Applicants 
 
-   Vs.   - 

 
The State of Tamilnadu, 
Rep by its Secretary, Industries 
Department, 
and 5 others  ... Respondent(s) 
 
 

COUNTER AFFIDAVIT FILED BY THE  

5TH RESPONDENT 

 

 

 

 

 

M/s.  G. Vignesh (5568/2021) 

G. Stanly Hebzon Singh(3087/2009) 
V. Anantha Krishnan (1031/2024) 
COUNSEL FOR 5TH RESPONDENT 

 
No.68/98, Leelavathi Building,  

East Wing, Chamber “D”,2nd Floor,  
Armenian Street, Chennai-600 001. 
PH: 9597435955 

Email: vigneshganesan55@gmail.com 
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ThiTU.R.VIJAYABASKARAN, ME,M.B.A., STATE LEVEL ENVIRoNMENT IMPACT
MEMBER SECRETARY (i/c) ASSESSMENT AUTHORITY _ TAMIL NADU

3rd Floor, Panagal Maaligai,

No.l Jeenis Road, Saidapet,

Chennai- 15.

Phone No.044-243 59973

Fax No. 044-24359975

ENVIRONMENTAL CLEARANCE

Lr. No.SEIAA-TN/F.No.7394l1 (a)/EC.No:426712020 dated: 28.07.2020

To

Thiru.P.Senthilvel

Pullagoundampalayarn

Periyamathiyagudalur Post

Aravakurichi Taluk

Karur District - 639 206

Sir/Madam,

Sub: SEIAA-TN - Proposed Rough Stonc & Gravel Quarry over an Extent of 1.5 l.0Ha

at S.F.No. ll90/1 & ll9l in Gudalur(West) Village, Aravakurichi Taluk, Karur

District by Thiru. P.Senthilvel - issue of Environmental Clearance - Reo

Ref: 1. Your Application for,Environmental Clearance dated: 28.01.2020

2. Minutes of the l57th SEAC meeting held on 20.06.2020

3. Minutes of the 385th SEIAA meeting held on 28.07.2020

Details of Minor Mineral Activity:-

This has reference to your application

Environmental Clearance for mining/quarrying

furnished in your application as shown below.

I I Name of Project Proponent and address Thiru.P.Senthilvel

Pullagoundampalayam

Periyamathiyagudalur Post

Aravakurichi Taluk

first cited. The proposal is for obtaining

of minor minerals based on the particulars

\

*uru*ffir*"
2 8 JUL ?020Page I of

SBIAA.TN
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Lr. No.SEIAA-TN/F.No.7394/l(a)/ EC.No: 4267 12020 dated:28.07.2020

Karur District - 639 206

7 Location of the Proposed Activity

Survey Number 1lsO/t & 1tgl

Latitude and Longitude l0 53'06.25'N to l0 53'10.09"N

77 49'39.16" E to 77 49'45.52" E
V illage Gudalur (West)

Taluk Aravakurichi

District Karur

I Proposed Activit)

i. Minor mineral Rough Stone & Gravel

ii. Mining Lease Area 1.5 I.OHa

iii. Approved quantity 172285cu.m of Rough Stone &

l82l6cu.m of Gravel

iv. Depth of Mining 37m

v. Type of mining Opencast Mechanized Mining

vi. Category(B l/B2) B2

vii. Precise area communication approved

b1,the District Collector with date

Na.Ka.No.40/Kanimam/20 I 9. dated :

05.09.2019

viii. Mining plan approval by Depuf

Director of Geology and Mining, Karur

Rc. No.803/lvlines/20 1 9, dated:

06.09.2019

ix. Mining period 5 Years

{ Whether Project area attracts any General

conditions specified in the EIA notilication,

2006 as amended:-

Not attracted. Affidavit f,rrnished.

5 Man Power requirement per day: 22 Employees

6 Utilities

i. Source of Water : Water Vendors & Tankers supply

ER SECRETARY
SEIAA.TN

Page 2 of 19
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L r. No. SEIAA-TN/F. N o.7 39 4 I I (a)/ E C.No : 4267 12020 dated 228.07 .2020 SEIAA-TN

The Proponent has furnished affidavit in Hundred Rupees stamp paper attested by the

Notary stating that

I, Thiru.P.Senthilvel, Pullagoundampalayam, Periyamathiyagudalur Post, Aravakurichi

Taluk, Karur District - 639 206, solemnly declare and sincerely affirm that:

I have applied for getting Environmental Clearance to SEIAA, Tamil Nadu for mining

lease for mining of Rough Stone & Gravel Quarry over an Extent of 1.51.0Ha at S.F.No. I 190/l

& I191 in Gudalur (West) Village, Aravakurichi Taluk. Karur District, Tamil Nadu.

l. I swear to state and confirm that wiihin 10km area of the mine site, I have applied for

Environmental Clearance, none of the following in situated.

a. Protected areas notified under the Wild Life (Protection) Act, 1972.

b. Critically polluted areas as notified by the Central Pollution Control Board constituted

under Water (Prevention and Control of Pollution) Act, 1974.

c. Eco - Sensitive areas as notified.

d. lnterstate boundaries within lOkm radius from the boundary of the proposed site.

SECRETARY
SEIAA.TN

MEMBER

A/

ii. Quantity of Water Requirement in

KLD:

3.43 KLD

Domestic & Drinking purpose

Green Belt & Dust Suppression

a.

b.

0.76 KLD

2.67 KLD

iii. Power Requirement:

a. Domestic Purpose

b. lndustrial purpose

TNEB

142624 Liters of HSD

7

Project Cost

EMP Cost

Cost

i.

ii.

Rs. 32.41 Lakhs

Rs. 3.80 Lakhs

8 Validitv:

This Environmental Clearance is granted for the production of 172285cu.m of Rough

Stone & l82l6cu.m of Gravel for the period of 5 Years from the date of execution of

the mining lease.

Page 3 of 19 1 I JUL ?o?o
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L r. No. SE IAA-TN/T'. N o.1 39 4 I I (a) / E C.No : 42 67 I 2020 dated 228.07 .2020

2. I will complete the following Corporate Environment responsibility (CER) activities before

commencement of the quarrying activities.

CER Activify
Project Cost
(Rs. In Lakhs)

CER Cost
2.0oh of project

cost
(Rs.In Lakhs)

Plantation will be carried out in the Gudalur

(West) Village road.

If we are instructed by PWD/competent bodies

to desilt the water bodies nearby. We assure to

spend out CER cost for desilting/strengthing the

bunds of the nearby water bodies etc. at around

2.0%o from the total project cost

36.22 0.725

Total cost Allocation 36.22 0.725

3. The total area of following

quarry site details as shown

Existing quarries

quarries located

below:

within 500m radius from the periphery of our

Present proposed q uarries

Expired and Abandoned quamies

There will not be hindrance or

quarry site while transporting the

disturbance to the people living no enrouted / neaiby our

rnineral our material and due to quarrying activities.

4.

\w
MEMBER'SI'CNTTNRY

S.No. Name of the applicant/

Lessee

Name of the Village

& S.F.No.

Extent in

Hectre

Remarks

Nil

S.No. Name of the applicant/

Lessee

Name of the Village &

S.F.No.

Extent in

Hectre

Remarks

I Thiru.P.Senthilvel Cudalu(West) Village

il90/t & l lel
1.5 1.0 Proposed

S.No. Name of the applicant/

Lessee

Name of the Village &

S.F.No.

Extent in

Hectre

Remarks

Nil

Page 4 of 19

,V 

SEIAA-TN

1o'ott$o

Mobile User



L r. No. S E IAA-TN/F. N o.7 39 4 I I (a) / E C. No : 4267 I 2020 date d :28.07 .2020

5. There is no approved habitation within 300m radius from the periphery of our quarry.

6. I swear that afforestation will be carried out during the course of mining operation and

maintained.

7. The required insurance will be taken in the name of the labourers working in my quarry site.

8. The approach road from the main road to quarry is already exists and same will be

maintained in good condition for the haulage of quarry materials and machineries.

9. I will not engage any child labour in my quarry site and I aware that engaging child labour is

punishable under the law.

10. All types of safety / protective equipments will be provided to all the labourers working in

my quarry.

ll. There is no permanent structures, temples. etc., are located within 500m radius from the

periphery of my quarry.

I ensure to do all the social and Environment commitment as mentioned in the Mining

Plan to the best of my knowledge.

Details of 500M radius Proposed quarrv:

The Project Proponent has submitted a copy of the letter obtained from the Deputy

Director, Department of Geology & Mining, Karur District in his letter Rc.No.40Avlines/2019

dated: 06.09.2019 has stated that the details of other quarries (Proposed / Existing / Abandoned

Quarries) within a radius 500m from the boundary of the proposed quarry site as follows:

S.No. Name of the applicant/

Lessee

Name of the Village

& S.F.No.

Extent in

Hectre

Remarks

Nit

Present proposed quarries

,t. ''

Page 5 of 19

S.No. Name of the applicanV

Lessee

Name of the Village &

S.F.No.

Extent in
Hectre

Lease status

I Thiru.P.Senthilvel Gudalur(West) Village

1190/l & l19l

1.5 r .0 Proposed

Expired and Abandoned quarries

SEIAA-TN
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Lr. No.SEIAA-TN/F. N o.1 39 4 I I (a)/ EC.No : 4267 I 2020 dated : 28.07.2020

S.No. Name of the applicant/

Lessee

Name of the Village &

S.F.No.

Extent in

Hectre

Remarks

Nil

Apnraisal bv SEAC:-

The project proposal was placed in the 157'l'SEAC meeting held on 20.06.2020. Based on the

presentation made by the proponent and the documents furnished, the committee decided to

recommend the proposal for grant of Environmental Clearance to SEIAA with restricted to a

ultimate depth of mining of 37 m from the ground level leaving the last bench of 5m depth as

accepted by the proponent and accordingly the production quantity ofrough stone is restricted

to 172285 Cu.m subject to the following conditions in addition to normal conditions:

l. Groundwater level and quality should be monitored once in six months in few wells

around the quarry and the record should be maintained and annual report should be

submitted to the TNPCB.

2. After mining is completed, proper levelling should be done by the Project proponent &

Environmental Management Plan furnished by the Proponent should be strictly followed.

3. The proponent should erect fencing all around the boundary of the proposed area with

gates as per the conditions and shall furnish the photographs/map showing the same

before obtaining the CTO from TNPCB.

4. The Project proponent shall, after ceasing mining operations, undertake re-grassing the

mining area and any other area which may have been disturbed due to their mining

activities and restore the land to a condition which is fit for growth of fodder, flora, fauna

etc.

5. A Proper barrier for reducing the Noise level and to combat the dust pollution shall be

established like providing Green Belt along the boundary of the quarrying site, etc. and to

prevent dust pollution, suitable working methodology needs to be adopted taking wind

d irection into consideration.

6. The operation of the quarry should not affect the agriculture activities & water bodies

near the project site.
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L r. No. SEIAA-TN/F.N o.7 39 4 I I (a)/ E C. No : 4267 I 2020 d ated : 28.07.2020

7. Transpoftation of the quarried materials shall not cause any hindrance to the Village

people/Existing Vi llage road.

8. The Project Proponent shall comply with the mining and other relevant rules and

regulations where ever applicable.

9. The proponent shall develop adequate green belt with native species on the periphery of

the mine lease area before commencement of the mining activity, in consultation with

DFO of the concern district/agriculture university.

10. The quarrying activity shall be stopped if the entire quantity indicated in the Mining plan

is quamied even before the expiry of the quarry lease period and the same shall be

monitored by the District Authorities.

I l. The recommendation for the issue of Environmental Clearance is subject to the outcome

of the Hon'ble NGT, Principal Bench, New Delhi in O.A No.l86 of 2016

(M.A.No.35012016) and O.A. No.200/2016 and O.A.No.580/2016 (M.A.No.l18212016)

and O.A.No.l02l20l7 and O.A.No.404/2016 (M.A.No.

75812016,M.A.No.920/2016,M.A.No.1122/2016, M.A.No.l2l20l7 & M.A. No.

84312017) and O.A.No.40512016 and O.A.No.520 of 2016 (M.A.No. 981 12016,

M.A.No.98 2l2O16& M.A.No. 38412017).

12. Prior clearance from Forestry & Wild l.ife including clearance from committee of the

National Board for Witd life as applicable shall be obtained before starting the quarrying

operation, if the project site attracts the NBWL clearance.

I3. To ensure safety measures along the boundary of the quarry site, security guards are to be

posted during the entire period of mining operation.

l4.The mine closure plan submitted by the project proponent shall be strictly followedafter

the lapse of the mine.

15.The CER fund of Rs 0.75 lakhs (2o/o from the total project cost) shall be utilized for

improving sanitation facility, green belt development to Govt. School in Cudalur (West)

as per proposal and as per Office Memorandum of MoEF&. CC dated 01.05.2018 before

obtaining the CTO from TNPCB.
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Lr. No.SEIAA-TN/F.No.7394/l (a)/ EC.No: 4267 12020 dated:28.07.2020

16. The project proponent shall provide bio fencing (tree plantation) all along the boundary

of the mining lease area before commencement of the mining operation in order to

minimize the air pollution

Discussion by SEIAA and the Remarks:-

The proposal was placed before the SEIAA in its 385s Meeting held on 28.07.2020. After

detailed discussion the Authority decided to issue Environment Clearance subject to following

condition in addition to General conditions:

l. As recommended by SEAC the ultimate depth of mining is restricted to 37 m from the

ground level leaving the last bench of 5m depth as accepted by the proponent and

accordingly the production quantity ofrough stone is restricted to 172285 Cu.m.

2. Groundwater level and quality should be monitored once in six months in a few wells

around the quarry and the record should be maintained and annual report should be

submitted to the TNPCB.

3. After mining is completed, proper levelling should be done by the project proponent&

environmental management plan lurnished by the project proponent should be strictly

followed.

4. The project proponent shall provide the fencing around the boundary of the proposed

area and shall furnish the photocopies o1'the same before obtaining the CTO from

TNPCB.

5. The project proponent shall, after ceasing mining operations, undertake re-grassing the

mining area and any other area which may have been disturbed due to thet mining

activities and restore the land to a condition that is fit for the growth of fodder, flora,

fauna etc.

6. A proper barrier for reducing the noise level and to combat the dust pollution shall be

established like providing green belt along the boundary olthe quarrying site, etc. and to

prevent dust pollution, the suitable working methodology needs to be adopted

considering wind direction.

7. The operation of the quarry should not affect the agriculture activities & water bodies
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L r. No. SEIAA-TN/F.N o.7 39 4 I I (a) / E C. No : 4267 I 2020 datedz28.07 .2020 SEIAA-TN

near the project site.

8. Transportation of the quarried materials shall not cause any hindrance to the Village

people/Existing Village road.

9. The project proponent shall comply with the mining and other relevant rules and

regulations where ever applicable.

l0.The project proponent shall develop an adequate green belt with native species on the

periphery of the mine lease area before the commencement of the mining activity, in

consultation with DFO of the concerned district/agriculture university.

l1.The quarrying activity shall be stopped if the total quantity indicated in the Approved

Mining plan is quarried even before the expiry of the quarry lease period and the same

shall be monitored by the District Authorities.

12. The recommendation for the issue of Environmental Clearance is subject to the outcome

of the Hon'ble NGT, Principal Bench, New Delhi in O.A No.l86 of 2016

(M.A.No.35012016) and O.A. No.200/2016 and O.A.No.580/2016 (M.A.No.118212016)

and O.A.No.10212017 and O.A.No.40412016 (M.A.No.

75812016,M.A.No.920/2016,M.A.No.112212016. M.A.No.l2l20l7 & M.A. No.

84312017) and O.A.No.40512016 and O.A.No.520 of 2016 (M.A.No. 981 12016,

m.a.no.982120 I 6 &. m.a.no.3 84/20 1 7).

13. Prior clearance from forestry & wildlife including clearance from the committee of the

national board for wildlife as applicable shall be obtained before starting the quarrying

operation, if the project site attracts the NBWL clearance

14. To ensure safety measures along the boundary of the quarry site, security guards are to

be posted during the entire period of the mining operation.

15. The mine closure plan submitted by the project proponent shall be strictly followed after

the lapse of the mine.

16. The CER fund of Rs 0.75 lakhs (2% from the total project cost) shall be utilized for

improving sanitation facility, green belt development to Govt. School in Gudalur (West)

as per proposal and as per Office Memorandum of MoEF& CC dated 0 I .05.20 I 8 before
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Lr. No.SEIAA-TNIF.N o.7 39 4 I l(a)/ EC.No : 4267 12020 dated :28.07.2020 SEIAA.TN

obtaining the CTO from TNPCB.

17. The project proponent shall provide bio fencing (tree

of the mining lease area before commencement of

minimize the air pollution

plantation) all along the boundary

the mining operation in order to

2.

J.

4.

5.

Mining activity should be reviewed by the District Collector after three years and decide

for further extension.

NOC from the Standing committee of the NBWL shall be obtained, if protected areas are

located within l0 Km from the proposed project site.

The project proponent shall comply the conditions laid down in the Section V, Rule 36 of
TamilNadu Minor Minerals Concession Rules 1959.

A copy of the Environment Clearance leuer shall be sent by the proponent to the

concerned Panchayat, Town Panchayat / Panchayat union/ Municipal Corporation, Urban

Local Body and the Local NGO, if any, from whom suggestions/ representations, if any.

were received while processing the proposal. The clearance letter shall also be put on the

website of the proponent and also kept at the site, for the general public to see.

Quarry lease area should be demarcated on the ground with wire fencing to show the

boundary of the lease area on all sides with red flags on every pillar shall be erected

before commencement of quarrying.

The proponent shall ensure that First Aid Box is available at site.

The excavation activity shall not alter the natural drainage pattern of the area.

6.

7.

8.

\

W
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Part-A: Conditions to be Complied before commencing mining operations:-

l. The project proponent shall advertise in at least two local newspapers widely circulated

in the region, one of which shall be in the vernacular language informing the public that

I. The project has been accorded Environmental Clearance.

il. Copies of clearance letters are available with the Tamil Nadu Pollution Control

Board.

III. Environmental Clearance may also be seen on the website of the SEIAA.

IV. The advertisement should be made within 7 days from the date of receipt of the

clearance letter and a copy of the same shall be forwarded to the SEIAA.
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Lr. No.SEIAA-TN/F.No.7394/1(a)/ EC.No: 4267 /2020 dated:28.07.2020

9. The excavated pit shall be restored by the project proponent for useful purposes.

10. The proponent shall quarry and remove only in the permitted areas as per the approved

Mining Plan details.

1 l. The quarrying operation shall be restricted between 7AM and 5 PM.

12. The proponent shall take necessary measures to ensure that there shall not be any adverse

impacts due to quarrying operation on the nearby human habitations, by way ofpollution

to the environment.

13. A minimum distance of 50mts. from any civil structure shall be kept from the periphery

of any excavation area.

14.The mined out pits should be backfilled where waranted and area should be suitably

Iandscaped to prevent environmental degradation. The mine closure plan as furnished in

the proposal shall be strictly followed wirh back filling and tree plantation.

15. Wet drilting method is to be adopted to control dust emissions. Delay detonators and

shock tube initiation system for blasting shall be used so as to reduce vibration and dust.

t6. Drilling and blasting shall be done only either by licensed explosive agent or by the

proponent after obtaining required approvals frorn Competenl Authorities.

17. Blasting shall be carried out after announcing to the public adequate through public

address system to avoid any acoident.

18. A study has to be conducted to assess the optimum blast parameters and blast design to

keep the vibration limits less than prescribed levels and only such design and parameters

should be implemented while blasting is done. Periodical monitoring olthe vibration at

specified location to be conducted and records kept tbr inspection.

19. The Proponent shall take appropriate measures to ensure that the GLC shall comply with

the revised NAAQ norms notified by MoEF& CC, Gol on 16.1 I .2009.

20. The following measures are to be implemented to reduce Air Pollution during

transportation of mineral

i. Roads shall be graded to mitigate the dust emission.

ii. Water shall be sprinkled at regular interval on the main road and other service

roads to suppress dust

21. The following measures are to be implemented to reduce Noise Pollution

W
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Lr. No.SEIAA-TN/F.No.7394/1(a)/ EC.No: 4267 /2020 dated:28.07.2020

i. Proper and regular maintenance ofvehicles and other equipment

ii. Limiting time exposure ol'workers to excessive noise.

iii. The workers employed shall be provided with protection equipment and earmuffs

etc.

iv. Speed oftrucks entering or leaving the mine is to be limited to moderate speed of

25 kmph to prevent undue noise from empty trucks.

v. All noise generating machinery the compressor, generator to be enclosed in

acoustic enclosure so as to reduce noise in working area.

22. Measures should be taken to comply with the provisions laid under Noise Pollution

(Regulation and Control) (Amendment) Rules, 2010, dt: 11.01.2010 issued by the

MoEF& CC, GoI to control noise to the prescribed levels.

23. Suitable conservation measures to augment groundwater resources in the area shall be

planned and implemented in consultation with Regional Director, CCWB. Suitable

measures should be taken for rainwater harvesting.

24. Permission from the competent authority should be obtained for drawl ofground water. if
any. required for rhis project.

25. Topsoil, if any, shall be stacked properly with proper slope with adequate measures and

should be used for plantation purpose.

26. The following measures are to be adopted to control erosion of dumps:-

i. Retention/ toe walls shall be provided at the foot ofthe dumps.

ii. Worked out slopes are to be stabilized by planting appropriate shrub/ grass species on

the slopes.

27. Waste oils, used oils generated from the E,M machines, mining operations, ifany, shall be

disposed as per the Hazardous& other wastes (Management, and Trans Boundary

Movement) Rules, 2016 and its amendments thereof to the recyclers authorized by

TNPCB.

28. concealing the factual data or failure to comply with any of the conditions mentioned

above may result in withdrawal of this clearance and attract action under the provisions

of Environment (Protection) Act, 1986.
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Lr. No.SEIAA-TN/F.N o.7 394 I l(a)/ EC.No:

29. Rain water harvesting to collect and utilize the entire water falling in land area should be

provided.

30. Rain water getting accumulated in the quarry floor shall not be discharged directly to the

nearby stream or water body. If it is to be let into the nearby water body, it has to be

discharged into a silt trap on the surface within the lease area and only the overflow after

allowing settling of soil be let into the nearby waterways. The silt trap should be of

sufficient dimensions to catch all the silt water being pumped out during one season. The

silt trap should be cleaned of allthe deposited silt at the end of the season and kept ready

for taking care of the silt in the next season.

3l. The lease holder shall undertake adequate safeguard measures during extraction of

material and ensure that due to this activity, the hydro-geological regime of the

surounding area shall not be affected. Regular monitoring of ground water level and

quality shall be caried out around the mine lease area during the mining operation. If at

any stage, if it is observed that the groundwater table is getting depleted due to the

mining activity; necessary corrective measures shall be caried out. District

Collector/mining officer shall ensure this.

32. No tree-felling shall be done in the leased area, except only with the permission from

competent Authority.

33. To take up environmental monitoring of the proposed quarry site before, during and after

the mining activities including vibration study data, water, air & floru/fauna environment,

slurry water generated/disposed and method ol'disposal, involving a reputed academic

Institution.

34. It shall be ensured that the total extent of nearby quarries(existing, abandoned and

proposed) located within 500 meter radius from the periphery of this quarry is not

exceeding 5 hectares within the mining lease period of this application.

35. It shall be ensured that there is no habitation is located within 300 meter radius from the

periphery of the quarry site and also ensure that no hindrance will be caused to the people

of the habitation located within 300m radius from the periphery of the quarry site.

36. Free Silica test should be conducted and reported to TNPCB, Department of Geology and

Mining and Regional Director. MoEF& CC, GOI.

MEMBER SECRETARY
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L r. No. SEIAA-TN/T'. N o.7 39 4 I I (a) / E C.No : 4261 I 2020 dated :28.07 .2020

37. Air sampling at intersection point should be conducted and reported to TNPCB,

Department of Geology and Mining and Regional Director, MoEF& CC, GOI.

38. Bunds to be provided at the boundary of the project site.

39. The project proponent shall undertake plantation/afforestation work by planting the

native species on all side of the lease area at the rate of 400/Ha. Suitable tall tree saplings

should be planted on the bunds and other suitable areas in and around the work place.

40. Floor of excavated pit to be levelled and sides to be sloped with gentle slope (Except for

granite quarries) in the mine closure phase.

4l.TheProjectProponentshallensureaminimum of 2.5% of theannualturnoverwill be

utilized for the CSR Activity

42.The Project Proponent shall provids solar lighting system to the nearby villages.

43. Earthen bunds and barbed wire fencing around the pits with green belt all along the

boundary shall be developed and maintained.

44. Safety equipments to be provided to all the employees.

45. Safety distance of 50m has to be provided in case of railway, reservoir, canal/odai

46. The Assistant/Deputy Director, Deparfment of Geology & mining shall ensure that the

proponent has engaged the blaster with valid Blasting license/certificate obtained from

the competent authority before execution of mining lease.

47.The proponent shall furnish the Baseline data covering the Air, Water, Noise and land

environment quality for the proposed quarry site before execution of mining lease.

48. The proponent shall erect the pillars in accordance with the Rules for depicting GpS

details in the earmarked boundary of the quarry site to monitor electronically before

execution of mining.

49. The proponent has to provide insurance protection to the workers in the case of existing

mining or provide the affidavit in case of fresh lease before execution of mining lease.

50. The proponent has to display the name board at the quarry site showing the details of
Proponent, lease period, extent, etc., with respect to the existing activity before execution

of mining.

51. Heavy earth machinery equipments if utilized, after getting approval from the competent

authority.

&
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Lr. No.SEIAA-TN/F.No.7394/l(a)/ EC.No: 4267 12020 dated:28.07.2020

52. The Proponent shall ensure that the project activity including blasting, mining

transportation etc should in no way have adverse impact to the other forests, such as

reserve forests and social forests, tree plantation and bio diversity, surrounding water

bodies etc.

53. The proponent shall provide Green Belt development at the rate of not less than 400

trees/Hectare. The tree saplings shall be not less than 3m height.

54. The fugitive emissions should be monitored during the mining activity and should be

reported to TNPCB once in a month and the operation of the quany should no way

impact the agriculture activity & water bodies near the project site.

55. All the commitment made by the project proponent in the proposal shall be strictly

followed.

56. The mining lease holders shall, after ceasing mining operations, undertake re-grassing the

mining area and any other area which may have been disturbed due to their mining

activities and restore the land to a condition which is fit for growth of fodder, flora, fauna

etc.

57. The Project proponent has to strictly comply the outconre/direction ofthe Hon'ble NGT,

Principle Bench, New Dethi in the O.A No.I86 of 2016 (M.A.No'350/2016), O.A.

No.200/2016, O.A.No.580/2016 (M.A.No.l18212016). O.A.No.I0212017, O.A.No.404/

2016 ( M.A.No. 758/2016, M.A. No.920 12016, M.A.No.l12212016, M.A.No. l2l2017

& M.A.No.843/2017), O.A.No.405120l'6 and O.A.No.520 of 2016 (M.A.No.98l/2016,

M.A.No.982/2016 & M.A.No.384/2017).

58. All the condition imposed by the District Collector, Karur Na. Ka.No.40lKanimaml2019,

Dated: 05.09.20 I 9 should be strictly followed.

59. The EMP Cost shall be deposited in a nationalized bank by opening separate account and

head wise expense statement shall be furnished to TNPCB with a copy to SEIAA

annually.

60. The proponent should strictly comply with, Tamil Nadu Govemment Order (Ms) No.84

Environment and forests (EC.2) Department dated 25.06.2018 regarding ban on one time

use and throw away plastics irespective of thickness with effect from 01.01.2019 under

Environment (Protection) Act, 1986.
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Lr. No.SEIAA-TN/F.No.7394/1(a)/ EC.No: 4267 12020 dated:28.07.2020

61. Ifthere is any change in the production or lease area application for amendment has to be

submitted to SEIAA for further approval.

62. A detailed post-COVID health management plan for workers as per ICMR and MHA

guidelines or the State Govt. guideline may be followed.

Part B: General Conditions:

l. EC is given only on the factual records, documents and the commitment furnished in non

judicial stamp paper by the proponent.

2. The Proponent shall obtain the Consent from the TNPC Board before commencing the

activity.

3. No change in mining technology and scope of working should be made without prior

approval ofthe SEIAA, Tamil Nadu.

4. No change in the calendar plan including excavarion, quantum of mineral (minor

mineral) should be made.

5. Effective safeguard measures. such as regular water sprinkling shall be carried out in

critical areas prone to air pollution and having high levels of particulate matter such as

loading and unloading point and all transfer points. Extensive water sprinkling shall be

caried out on haul roads. It should be ensured that the Ambient Air euality parameters

conform to the norms prescribed by the central pollution control Board in this regard.

6. Effective safeguards shall be adopted against health risks on account of breeding of
vectors in the water bodies created due to excavation ofearth.

7. A berm shall be left from the boundary ofadjoining field having a width equal to at least

half the depth olproposed excavation.

8. Loading and unloading areas including all the transfer points should also have efficient

dust control arrangements. These should be properly maintained and operated.

9. vehicular emissions shall be kept under control and be regularly monitored. The mineral

transportation shall be caried out through the covered trucks only and the vehicles

carrying the mineral shall not be overloaded.

10. Access and haul roads to the quarrying area should be restored in a mutually agreeable

manner where these are considered unnecessary after extraction has been completed.
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Lr. No.SEIAA-TN/F.N o.7 39 4 I l(a\/ EC.No : 4267 I 2020 dated : 28.07.2020

I l. All Personnel shall be provided with protective respiratory devices including safety

shoes, masks, gloves etc. Supervisory people should be provided with adequate training

and information on safety and health aspects. Occupational health surveillance program

of the workers should be undertaken periodically to observe any contractions due to

exposure to dust and take corrective measures, if needed.

12. Periodical medicalexamination of the workers engaged in the project shall be carried out

and records maintained. For the purpose, schedule of health examination of the workers

should be drawn and followed accordingly. The workers shall be provided with personnel

protective measures such as masks, gloves, boots etc.

13. Workers/labourers shall be provided wjth facilities for drinking water and sanitation

facility for Female and Male separately.

14. The project proponent shall ensure that child labour is not employed in the project as per

the sworn affidavit furnished.

15. The funds earmarked for environmental protection measures should be kept in separate

account and should not be diverted for other purpose. Year wise expenditure should be

reported to the Ministry of Environment and Forests and its Regional Office located at

Chennai.

'16. The Environmental Clearance does not absolve the applicanVproponent of his

obligation/requirement to obtain other statutory and administrative clearances from other

lT.This Environmental Clearance does not imply that the other statutory / administrative

clearances shall be granted to the project by the concerned authorities. Such authorities

would be considering the project on merits and be taking decisions independently of the

Environmental Clearance

1g. The SEIAA, Tamil Nadu may alter/modifi the above conditions or stipulate any further

conditions in the interest of environment protection'

19. The SEIAA, Tamil Nadu rnay cancel the Environmental Clearance granted to this project

under the provisions of EIA Notification, 2006, at any stage of the validity of this

Environmental Clearance, if it is found or if it comes to the knowledge of this SEIAA,
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Lr' No'SEIAA-TN/F.No.7394I1(a)/ EC.No: 4267 12020 dated:28.07.2020 SEIAA-TN

TN that the project proponent has deriberatery conceared andlor submitted farse ormisleading information or inadequate data for obtaining the Environmental clearancE.20' Failure to comply with any of the conditions mentioned above may result in withdrawal
of this crearance and attract action under the provisions ofthe Environment (protection)
Act, t986.

2r' The above conditions wi, be enforced inter-aria, under the provisions of the water(prevention & control of pollution) Act, rg74, the Air (prevention & control ofPollution) Act. l98l' the Environment (protection) A*, 19g6, the public Liab,ity
Insurance Act' l gg I, along with their amendments, Minor Mineral conservation &Deveropment Rules' 2010 framed under MMDR Act 1g57, Nationar commission forprotection of Child Right Ruleg 2006, Wildlife protection Acr, I972, Forestconservation Act' lgg0. Biodiversity Conservation Act,20r6,the Biological DiversityAct' 2002 and Biological diversity Bures, 2004 andRures made there under and arso anyother orders passed by the Hon,ble Supreme Coun of India/Hon,ble High Court ofMadras and any other Courts ofLaw relating.to the subject matter.

22' Any other conditions stipurated by other Sktutory/Government authorities sha, becomplied.

23' Any appear against this Environmentar crearance sha, rie with the Hon,bre NationalGreen Tribunal, ifprefened, within a period ol30 days as prescribed under section l6 ofthe National Green Tribunal Act, 20 10.

24. The Environmental Clearance is issued based on the dr
proponent. rn case any documenrs found to 0.,""".;J;,i:*::I:?J:.::fi
Environmentar Crearance issued to the project wi, be deemed to be revoked/ cancered.

vmemrWnrunv
Copy ro: d /,SE[AA-TN

L The Secretary, Ministry of Mines, Government ollndia, Shastri ,#r,New Delhi.2. The Additional Chief Secretary to Covernment, Enviro.l.amil Nadu. ''cur, lnvlronment and Forests Department,
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L r. No. SEIAA-TN/F.N o.7 39 4 I l(a)/ EC.No : 4267 12020 dated : 28.07.2020

3. The Additional Chief Secretary, Industries Department, TamilNadu.

4. The Additional Principal Chief Conservator of Forests, Regional Office (SZ), 34, HEPC

Building, 1"'& 2"d Floor, Cathedral Garden Road, Nungambakkam, Chennai - 34.

5. The Chairman, Central Pollution Control Board, PariveshBhawan, CBD-Cum-Office

Complex, East Arjun Nagar, New Delhi-l l0 032.

6. The Chairman, TNPC Board, 76, Mount Salai,Guindy, Chennai-32

7. The District Collector, Karur District

8. The Commissioner of Geology and Mines,Guindy'Chennai-32

9. EI Division, Ministry of Environment & Forests, Paryavaran Bhawan, New Delhi'

10. Spare.

2 I JUL 2020
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/Translated Copy/ 

The Proceedings  of the Deputy Director,  Department of  Geology and Mining, Karur 

PRESENT: Dr.P. Jayapal, M.Sc., Ph.D., 

R.C. No.40/Mines/2019,                                                          Dated:    .9.2019 

Sub: Mines and Minerals – Karur District – Aravakurhichi  Taluk – 
Gudalaur (West) Village – Patta land in     
S.F.Nos.1190/1(0.56.0 hect) and 1191(0.95.0 hect) Over an 
extent of 1.51.0 Hectare – application preferred by    P. 
Senthilvel, quarry lease granted for five years to quarry 
Roguhstone and gravel order issued – Regarding. 

 
Ref: 1. Application of Thiru.P.Senthilvel, S/o.K.Palanivel, 

Pullagoundampalayam, Periyamathiyagudalur Post, 
Aravakurichi Taluk, Karur District, dated: 21.01.2019.                                

 2. This Office even number letter dated: 21.01.2019. 
 3. The Revenue Divisional Officer, Karur letter 

RcNo.A1/0463/2019, dated :28.08.2019. 

 4. The Deputy Director, Geology and Mining, Karur 
inspection report dated:05.09.2019. 

 5. This Office even number Memo dated:05.09.2019. 

 6. The Deputy Director, Geology and Mining, Karur Mining 
Plan approved letter No.40/Mine/2019, dated: 
06.09.2019 

 7. Hon’ble Madurai Bench of Madras High Court, Madurai 
W.P.(MD) No.26683/2019 filed by 
Thiru.R.N.Palanisamy,  W.P.(MD)No.3584/2020 filed by 
Thiru.N.Gurudevandc W.P.(MD) No.3699/2020 filed by 
Thiru. P.Shanmugam. 

 8. State Environmental Impact Assessment Authority’s 
order copy No. SEIAA-
TN/F.N/No.7394/1(a)/EC.No.4267/2020, Dated: 
28.07.2020 

ORDER: 

In the reference1st cited, Thiru.P.Senthilvel have applied for quarry lease for 

quarrying Rough Stone and Gravel in  S.F.Nos.1190/1(0.56.0 hect) and 1191(0.95.0 hect) 

Over an extent of 1.51.0 Hectare of patta land in Gudalaur(West) Village, Aravakurichi 

Taluk, Karur District for a period of five years. 
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 2) The applicant submitted the application with an application fee of Rs.1500/- 

remitted at State Bank of India, Thanthoni Branch vide Challan No.22, dated:21.01.2019. 

Furthermore, the petitioner has submitted a certificate and copies of village accounts 

proving that there is no pending income tax or mineral tax to be paid. 

3) A report was requested from the Revenue Divisional officer, Karur through the 

letter seen in the reference 2 cited, to inspect the area where the applicant applied the 

license for Roughstones and gravel. 

4) The Revenue Divisional Officer, Karur and the Deputy Director, Geology and 

Mines, Karur have inspected the land in which the applicant has sought a license to quarry 

Rough stone  and gravel are submitted a report. 

5) In the reference 3rd cited, the Revenue Divisional office, Karur Report found in 

Appendix 3, it is stated that the land in Karur District, Aravakurhichi Taluk – Gudalaur 

(West)Village  of  Patta land in S.F.Nos.1190/1(0.56.0 hect) and 1191(0.95.0 hect) Over an 

extent of 1.51.0 Hectares, in the village records called as Royathwari Punjai and it is 

belongs to  Thiru. Senthilvel S/o. P. Palanivel as per Patta No. 1032 of Gudalur West 

Village, and that the above lands belong to the Ryathu Punjai category. 

The four boundary details for S.F.No. 1190/1 are as follows, 

1 S.F. No. 1191 South of Senthilvel Patta Land 

2 S.F. No. 1188 West of the carriageway 

3 S.F. No. 1190/2,3 Senthilavel and Subramani are located north of the Patta land. 

4 S.F. No. 1197 East of Senthilvel Patta Land 
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The four boundary details for S.F.No. 1191 are as follows, 

1 S.F. No. 1196, 1192 Palaniswami and Tamilkodi are located 
south of the Patta land. 

2 S.F. No. 1188 West of the carriageway 

3 North and East of S.F. No. 1190/1 Senthilavel Patta Land 

The S.F. No. 1190/1 has a hect 0.56.0 ares and S.F. No. 1191 has a hect  0.95.0 

ares Total hect 1.51.0 ares. In the field inspection of the proposed land numbers, the 

boundaries have been defined and boundary stones have been planted at the places where 

the quarry lease license is sought. It is stated that there are no rare trees, historical 

monuments and places of worship in these lands, and this land is not under the Land Limit 

Act or the Land Reforms Act. No high/low voltage power lines pass through these lands, 

and there is no cemetery, educational institution, etc. near the proposed land. There are no 

approved houses or villages within a distance of about 300 meters from the boundary of 

these fields, in the report of the Tashildar, Aravakurichi, Gudalur West Village, S.F.No. 

1190/1, 0.56.0 acres and S.F.No. 1191, 0.95.0 acres, totaling 0.95.0 acres; There is no 

objection to the grant of quarry lease license to Mr. Senthilvel, T/P. Palanivel for quarrying 

Roughstones/gravel for 5 years in an area of 1.51.0 acres. Further, the grant of quarry lease 

license there is no objection received from the public and local person also published in the 

‘A1’ of concerned village. Karur District, Aravakurichi Taluk, Gudalur (west) Village S.F Nos. 

1190/1 (0.56.0 Hectares) and 1191 (0.95.0 Hectares) totaling 1.51.0 Hectares; The 

Revenue Divisional Officer, Karur District, Aravakurichi Taluk, Gudalur West Village, 

S.F.No. 1190/1, Over an extent 0.56.0 acres and S.F. No. 1191, Over an extent 0.95.0 

acres, Over an extent 1.51.0 acres, has been advised that a lease for quarrying 

Roughstone  and gravel for a period of 5 years to Mr. Senthilvel, S/o.P. Palanivel. 
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6. The Deputy Director of Geology and Mines, Karur, has given the following filed 

inspection report. 

Karur District, Aravakurichi Taluk, Gudalur West Village, S.F No. 1190/1- The grey 

soil is 1 to 2 meters thick. The rock in this area is of the ‘Charnockite’ type. This rock can be 

used to produce aggregate, gravel, soling etc. The Charnockite type rock deposits in the 

above application area are suitable for the production of Rough stone and gravel. It is 

recommended that the quarrying should be carried out with a safety distance of 10 meters 

from the south-west going Carttrack in the east of the application area and a safety distance 

of 50 meters from the low voltage power line going east and west on the south side and an 

unauthorized farm house located about 80 meters away on the north side; It is 

recommended that a lease of Roughstone/gravel quarry for 5 years under Rule No. 19 (1) 

and 20 and 22 of the Tamil Nadu Minor Mineral Concession Rules, 1959 may be granted 

subject to the following conditions. 

The four boundary details for S.F.No. 1190/1 are as follows, 

North S.F.No. 1191 South of Senthilvel Patta Land 

South S.F.No. 1190/2,3 Senthilavel and Subramani are located north 
of the Patta land. 

East S.F. No. 1188 West of the carriageway 

West S.F.  No. 1197 East of Senthilvel Patta Land 

The four boundary details for S.F.  no. 1191 are as follows, 

North S.F.  No. 1196, 1192 Palaniswami and Tamilkodi are located 
south of the Patta land. 

South S.F. No. 1190/1 Senthilavel Patta Land 

East S.F. No. 1188 West of the carriageway 

West S.F. No. 1191 South of Senthilvel Patta Land 
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The Deputy Director (Minerals) has informed that there are the following 

quarries within a radius of 500 meters around the application area. 
 

Lease Name Village S.F.No Extent 
The District 

Collector 
Rc.No & date 

Lease 
Period 

There is no other quarry except the application field. 
 

P. Senthilvel, 
S/o.K. Palanivel, 
Pullakakundanpalayam, 
Poiyamadhiakudalur 
Post Office, 
Aravakurichi Taluk, 
Karur District. 

 

Gudalur 
West 

1190/1 
1191 

0.56.0 
0.95.0 
1.51.0 

--- 
Application 

survey 
number 

 
 

Further, the Deputy Director Geology and Mining, Karur has directed that permission 

may be granted for a period of five years to Mr. P. Senthilvel, in the total area of 1.51.0 

hectares of land in the village of Aravakurichi Taluk, Gudalur (West)  Karur District, under 

the Tamil Nadu Minor Minerals Grants Rules, 1959, Rules Nos. 19(1), 20 and 22, subject to 

the following conditions. 

1.  Quarrying should be carried out with a safety distance of 7.5 meters from the 
adjacent land. 
 

2.  In the east of the application area; a safety distance of 10 meters from the 
south-west going carttrack; quarrying should be carried out. 
 

3.  A safety distance of 50 meters from the east and west going low voltage power 
lines located on the south side; quarrying should be carried out with a safety 
distance. 
 

4.  Quarrying should be carried out with a sufficient safety distance so as not to 
affect the unauthorized farmhouse located about 80 meters away on the north 
side. 
 

5.  Environmental Approval (EIA) from the Environmental Impact Assessment 
Commission (EIA) should be obtained and approved. 
 

 

Furthermore, there are no monuments within 500 meters of the leased land and no 

protected forest within 1 km. 
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In the meanwhile three writ petitions in W.P(MD) W.P.(MD) No.26683/2019, 

W.P.(MD)No.3584/2020 and W.P.(MD) No.3699/2020 were  filed by the 

Thiru.R.N.Palanisamy, Thiru. N.Gurudev and Thiru. P.Shanmugam against the quarrying 

permission to be granted to Thiru. P.Senthilvel in the above said field. In One of the writ 

petitions in W.P(MD) No.26683/2019, dated: 24.01.2020 the Hon’ble Madurai Bench of 

Madras High Court, Madurai ordered that, before granting the quarrying lease, a personal 

hearing has to be conducted with the petitioners. In case the quarry lease granted without 

conducting personal hearing the petitioner may go for an appeal. 

Further, Hon'ble Madurai Bench of the Chennai High Court has ordered that the 

petitioners, Mr. R.N. Palaniswami and Mr. N. Gurudev, who were adjourned to appear 

before the court on 11.11.2020 due to the loss of time due to the COVID-19 pandemic, 

should appear before the court and seek further time. However, Mr. P. Shanmugam did not 

appear on the said date. 

 

Later, after giving sufficient time, enquiry notice for the  personal hearings were sent 

by registered Post on 30.11.2020, but none of the three petitioners appeared. Then, enquiry 

notice was sent by registered post to the three petitioners to appear for the hearing again on 

17.03.2021 and 30.04.2021, but none of them appeared for the personal hearing on the 

above two dates. 

In this situation, the Tahsildar, Aravakurichi has stated in his N.K.A.3/1197/2021, 

dated 19.07.2021 the petitioner Thiru.R.N.Palanisamy’s house in S.F.No.1192  is not an 

approved one and also he is not living in the above said house. There are no permanent 

structure/house site in Thiru.N.Gurudev’s patta land. The other petitioner Thiru. 

P.Shanmugam opted to  withdraw the writ petition in WP(MD) 3699/2020. 

In this regard, the Chairman of the Gudalur (West) Panchayat Council on 05.01.2022 

in his certificate stated that, on inspection at the address 3/128, Pullakundanpalayam, 

Pothyakattuthottam there is no residential house in the above said address and  it  looks  

like  a cow shed, so the  tax number 3/128 has been removed from the Panchayat tax list 

for the financial year 2021 - 2022. 

 

The above petitioner have received notices for the hearing four times by registered 

post and have sought time and have not appeared for the hearing, causing a long delay. 
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The Hon'ble Madurai Bench of Madras High Court has ordered to summoned for personal 

hearing and the petitioners, Mr. R.N. Palaniswami and N. Gurudev, should have appeared 

in person or through their advocates in the four opportunities given for Personal hearing and 

submitted their statements as affidavits. But the above two have not complied with the court 

order and have not undergone direct hearing for the last fifteen months and have been 

wasting time for their own reasons. Since the continuation of such a situation would be 

contrary to mineral development, public interest, mineral revenue of the government and 

mineral concession rules, it is not advisable to grant any further time and since it is not 

found that Mr. R.N. Palaniswami and N. Gurudev have any reason to tell in the direct 

hearing, all the steps related to the above direct hearing are being finalized. 

 

Therefore, based on the recommendations of the Revenue Divisional Officer, Karur 

and the Deputy Director, Geology and Mining, Karur, the draft mining plan has been 

submitted to the lessee in the reference 5th cited and the mining plan has been approved in 

the reference 6th cited. Following this, the no-objection certificate of the State Environmental 

Impact Assessment Authority has been obtained and submitted in the reference 7th cited. 

As per the notification of this office dated 28.02.2022, it was advised to remit and submit the 

area assessment amount of Rs. 1,333/- and  security deposit of Rs. 10,000/- and Rs. 

1,07,800/- on non-judicial stamp paper as per the clauses of the lease agreement. 

Accordingly, Mr. P. Senthilvel has deposited Rs. 1,333/- as security deposit with State Bank 

of India, Thanthoni Challan Nos. 20220301009059 and 20220301009383, 

dated.01.03.2022 and Rs. 20,000/- as Non-Judicial bond and remaining Rs.87,800/- has 

been remitted vide Challan No. 202203018107496, on 01.03.2022 through online. 

Therefore, the lease agreement for quarrying of Rough stone and gravel  over an 

extent 1.51.0 hectares in Gudalur (West) Village, Aravakurichi Taluk, Karur District, has 

been granted for a period of five years from the date of execution of the lease agreement for 

quarrying of Roughstone and Gravel, under Tamil Nadu Minor Mineral Concession rule 

1959, In accordance with the conditions stipulated in the lease agreement in terms of rules 

19 (1) and 20 and 22, the conditions of the State Environmental Impact Assessment 

Commission the conditions specified with the consent of the Tamil Nadu Pollution Control 

Board and the Tamil Nadu Minor Mineral Concession Rules, 1959, a quarry lease license is 

hereby granted to Mr. P. Senthilvel for a period of five years. 
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Special conditions:- 
 
1)  10 meters safety distance has to be maintained to the carttrack situated in the east of 

the Lease applied area. 
 

2)  After re-aligning the low-voltage power line  which is passing through East - west 
direction situated in the southern side of the lease applied  area. 
 

3)  Quarrying should be carried out with an adequate safety distance and ensure that so 
as not to affect the unapproved farmhouse located about 80 meters away in the 
northern side of the lease applied area. 
 

 
General Conditions:- 
 

1)  Quarrying should be carried out without causing any damage to the adjacent patta 
lands by leaving a safety distance of 7.5 meters and 10 meters for the  Government 
land. 
 

2)  Quarrying should be carried out in a safe manner without causing any damage to the 
public or public property. 
 

3)  Quarrying should be carried out in a safe manner in the interest of the public, using 
low-pressure explosives, drilling with hand-held drilling equipment, and ensuring the 
safety of workers by constructing a safe and wide bench. 
 

4)  Quarrying should be carried out in accordance with the special conditions stipulated 
in the State Environmental Impact Assessment Authority's letter SEIAA-
TN/F.N/No.7394/1(a)/EC.No.4267/2020, Dated: 28.07.2020. 
 

5)  The lessee shall maintain the DGPS - Survey clearly showing the boundaries of the 
leased area and maintain it for the entire lease period. 
 

6)  The lessee shall maintain a notice board near the quarry at his own expense 
indicating the name of the lessee, village name, Taluk name, Survey number, area, 
lease grant Proceeding Number, lease period, name of the mineral, etc. 
 

7)  The lessee shall construct the access roads to the quarry at his own risk. 
 

8)  Only Minor minerals such as Jelly, gravel, arali stone, and fence stones are allowed 
to be broken in the leased rock. Polished blocks for export to foreign countries should 
not be permitted. 
 

9)  The above types of stones transported from the quarry shall be subject to the license 
tax as per Annexure 2 of the Tamil Nadu Minor Minerals Rules, 1959. The license tax 
shall be paid without any objection as per the license tax rates notified by the 
Government from time to time. 
 

10)  Proper accounts and Pitmouth register shall be maintained for the stones transported 
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from the land on which lease permission has been granted. They shall be submitted 
without fail if requested by the concerned officers for audit. 
 

11)  The official seal and signature of the Assistant Director (Geology and Mines) shall be 
stamped on the consignment note and the vehicle number shall be mentioned on the 
consignment note when the vehicles are handed over. The lessee or his authorized 
person shall pay the deposit only after duly indicating the date, time of departure and 
place of payment. If there are any errors in the above-mentioned details or if the 
containers are not filled, it will be considered as illegal transportation of minerals and 
the vehicle will be seized and a fine will be imposed, and the lessee will be held 
responsible for this and action will be taken as per the Minerals Rules. 
 

12)  The area for which the lease has been granted under this order shall not be sub-
leased or sold to anyone, in whole or in part. 
 
 

13)  The lessee shall be maintained a register showing the quantity of Minor minerals 
taken from the quarry every day and the quantity of minerals sent out by truck/cart. 
 
 

14)  The lessee shall carry out quarrying work without any interruption to the adjoining 
land of the leased area. 
 

15)  The quarry shall be carried out at a distance of 10 meters from Carttrack and 
footpaths. The quarry shall be carried out at a safety distance of 50 meters from 
roads, culverts, public works, canals, areas for public use, areas where electricity and 
telephone lines run, places of worship and areas with ancient monuments. 
 

16)  The lessee shall carry out quarrying only within the leased area. If quarrying is carried 
out beyond the scope of the said permit, action will be taken to cancel the lease along 
with penalty. 
 

17)  In case of violation of the terms of the lease, the District Collector has the power to 
cancel the lease, impose penalty for the default committed or initiate criminal 
proceedings. In case of cancellation of the lease, all the amounts including the 
security deposit will be forfeited to the Government account. 
 

18)  The lessee shall carry out the quarrying works in accordance with the provisions of 
the Tamil Nadu Minor Minerals Act, 1959 and the rules notified by the Government 
from time to time. 
 

19)  After the expiry of the quarrying lease, it shall not be renewed or extended for any 
reason. 

20)  Quarrying should be carried out in a manner that does not scatter stones, does not 
create excessive noise, and does not cause any harm to the public or livelihood, by 
using minimum explosives as per the provisions of the Explosives Act, 1884. 
 

21)  Explosives should be purchased only from government licensed dealers and blasting 
should be done by licensed/approved blasters/Mines Mate. 

22)  No child labourer should be employed. 
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23)  A levy of 10% on the seniorage fee paid by the lessee for minerals within the State 

and 20% on minerals transported to other States shall be paid to the Government 
without fail as Green Fund. 

 
 

The lease will be cancelled in accordance with the rules in case of violation of the 

above conditions and the Mineral Act. The leaseholder is hereby directed to carry out the 

quarrying activity in accordance with the above conditions, the conditions set out in the 

lease deed, the conditions of the State Environmental Impact Assessment Commission, the 

conditions approved by the Tamil Nadu Pollution Control Board and the Tamil Nadu Minor 

Mineral Concession Rules, 1959. 

 
Deputy Director, 

Geology and Mining, 
Karur. 

 
To 
 
Mr. P. Senthilvel, 
S/o.K. Palanivel, 
Pullakakundanpalayam, 
Poiyamadhiakudalur Post Office, 
Aravakurichi Taluk, 
Karur District. 
 
Copy:- 
1. Revenue Divisional Officer - Karur 
2. Tahsildhar - Aravakurichi. 
3. District Environment Engineer and 
Pollution Control Board, Karur. 
4. Village administrative Officer - Gudalur (West) Village. 
(Through the Revenue Divisional Officer) 
5. Chairman, Gudalur (West) – Village Panchayat 
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BEFORE THE NATIONAL GREEN 
TRIBUNAL 

SOUTHERN ZONE, CHENNAI  
 
 

Original Application No.217 of 2024 
(SZ) 

 
In the matter of: 
 
R.N.Palanichamy, 
S/o. Natchappa Gounder, 
and 2 others  ...Applicants 
 
-   Vs.   - 

 
The State of Tamilnadu, 
Rep by its Secretary, Industries 
Department, 
and 5 others  ... Respondent(s) 
 
 

COUNTER AFFIDAVIT ALONG 

WITH TYPED SET 

FILED BY THE 5TH RESPONDENT 

 

 

 

 

 

M/s.  G. Vignesh (5568/2021) 
G. Stanly Hebzon Singh(3087/2009) 
V. Anantha Krishnan (1031/2024) 
COUNSEL FOR 5TH RESPONDENT 

 
No.68/98, Leelavathi Building,  
East Wing, Chamber “D”,2nd Floor,  
Armenian Street, Chennai-600 001. 
PH: 9597435955 
Email: vigneshganesan55@gmail.com 
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